
Abeda Begum and Anr.-VS-State of Assam

Misc (9rt) Bait Case No 120 of 2023

(Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.)

28-02-2023

This is a petition filed u/s 438 of CrPC, with

prayer for an order to release accused/petitioners

Abeda Begum, Khairul Islam, Amir Hamza and Abdul

Jalil on bail in the event of their arrest in connection

with Tezpur PS Case No. 190/23 uls 32513541307134

of IPC.

The called for case diary has been

received.

I have heard the learned Counse! for the

accused/petitioner and also the learned Add! PP for

the State.

The facts of the case, in briefi, are that on

t6-02-2023 an FIR was lodged by one Inamul

Hussain at the Borghat Out Post under Tezpur PS

stating therein that on the previous night at about 11.

pffi, the accused Abida Begum entered into an

altercation with the informant while he confronted

her when the accused was going to sale some food

items meant to be distributed amongst the school

students. The accused is an Anganwadi Worken After

that altercation all the accused persons namely, Abida
,.1'

(___---''Begum, Khairul Islam, Amir Hamja, A'rjul Haque and



Abdul Jalil came with iron rods in their hands and
they assaulted the informant and his sister-in-law

Habija Khatun and caused slash injury on her head.

The accused also injured the informant,s brother
Faruk Hussain and Mujamil Hussain.

Based on that FIR, Tezpur pS Case No.

790123 was registered uls 3251307/354134 of lpc.
The accused/petitioners are apprehending arrest
since they are named in the FIR and this pre-arrest

bail petition has been filed.

The record revears that a counter case was
also filed by one salma suttana against some persons

including the informant Inamul Hussaln and the same
has been registered as Tezpur ps case No. tgLlz3
uls 3261307134 of lpc. A scuffle occurred between
both the parties on the date of the incident and both
the informant and the accused persons sustained
injuries of various decrees in that incident. The
motive for attempting to murder is not apparent in

the case diary. The etement of the offence of .
outraging of modesty is atso prima facie absent. The
custodial interrogation of the accused/petitioners

does not appear to be necessary in this case. As
such, it is directed that in the event of his arrest,
accused/petitioners Abeda Begum, Khairul Islam,
Amir Hamza and Abdul Jalil shall be released on bail



of Rs.30,000/- each with one surety of like amount

to the satisfaction of the IO, subject to the conditions

that :

1. The accused/petitioners shall appear

before the IO within seven days of this

order and thereafter as and when

required &

2. The accused/petitioners shall not offer

any threat, promise or inducement to

any person acquainted with the facts of

this case in order to dissuade that

person to disclose those facts before the

Court or the police.

Inform accordingly.

Return the case diary in sealed envelope.

With this ordef this Misc case is disposed of.

Ad d I Sess i o nE--J u d g e ( FTC),


